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ing Notifications of the Delhi
Administration :— .
(i) No. F .10/60/80-Home(P)/

Estt., dated the 1st August, 1985,
regarding scale of charges in respect
of deputing additional police on
payment to private persons etc.

(i) No. F. 10/45/85-Home(P)/
Estt., dated the sth September, 1985,
publishing the Delhi Police (Appoint-
ment and Reeruitment) ond Amend-
meut Rules, 1983, '

[Placed in Library. Sec No.
LT-1457/15 for (i) and (ii).]
Notifications of the Ministry

of Personnel and Training, Admi-
nistrative Reforms and Public
Grievances and Pension (Depart-
ment of Personnel and Training)

THE DEPUTY MINISTER IN
THE MINISTRY OF PERSONNEL
AND  ADMINISTRATIVE REF-
FORMIS AND PUBLIC
GRIEVANCES AND PENSION
(SHRI P. CHIDAMBARAM) :
Sir, I heg to lay on the Table
a copy each (in English and Hindi)
of the following Notilications of the
Ministry of Personnel and Training,
Administrative Reforms and Public
Grievances and Pension (Depart-
ment of Persounel and Training),
under sub-section (2) of section

3 of the ANl India Services Act,
1951 -
(i) G.S.R. No. 791, dated the

24th  August 1985 publishing the
Indian Administrative  Service
(Fixation of Cadre Strength) Seventh
Amendment Regulations, 19835,

(i) G.S.R. No. 792, dated the
24th August, 1985, publishing the
Indian Administrative Service (Pay)
Eighth Amendment Rules, 1985.

(1i1) G.S.R. No. 813, dated the
gist  August, 1085, publishing
the All India Services (Death-cm-
Retirement Benefits) Second Amend-
ment Rules, 1985, I\
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(iv) G.S.R. No. 834, dated the
7th September, 1985, publishing
the Indian Administrative Service
(Fixation of Cadre Strength) Eighth
Amendment Regulations, 1987

(v) G.S.R. No. 835, dated the
7th September 1985 publishing the
Indian Administrative Service (Fix-
ation ol Crade Strength) Ninth
Amendment Regulations, 1985.

(vi) G.5.R. No. 919 dated the 5th
October, 1985, publishing the Indian
Administrative Service (Pay) Ninth
Amendment Rules, 1983,

(vii) G.S.R. No. 1009, dated
the 2nd November, 19S5, publishing
the All India Services (Conduct)
Amendment Rules, 1985.

(viii) G.S.R. No. 832 (E), dated
the 7th November, 1985, publishing

the  Indian Police Service
(Pay) Sccond Amendment Rules,
1955.

(ix) G.S.R. No. 10}0, dated the
gth November, 1985, publishing the

. All India Services (Study Leave)

Regulations, 198;.

[Placed in Library.  Se:
LT-1459/85 for (i) to (ix) ]

No.

1. Central Administrative
Tribunal (Staff) Conditions of
Service Rules, 1985

II. Corrigendum to the
Government neotification No.
825(E), dated 31st October, 1985

SHRI P. CHIDAMBARA.N! :
Sir, T also beg to lay on the Table
a copy each (in English and Hindi)
of the following Notifications of the
Ministry ol Personnel and Training,
Administrative Reforms and
Public Grievances and Pension
(Department of Personnel and Train-
ing), under sub-section (1) of sec-
tion 37 of the Ceutral Administrative
Tribunal Act, 1085 : .

(i) G.S.R., No. 825 (E), dated
the gist October, 1985, publishisg
the Central Administrative Tribunal
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(Staff) (Conditions of Service)
Rules, 198s5.

(ii) G.S.R. No. 843 (E), dated the
14th November, 1985, publishing
the Corrigendum to the Government
Notification No. 825(E), dated the
31st October, 198,

[Placed in Library. See No.
LT—1458/85 for (i) and (ii)]

STATEMENT OF COMMITTEE
ON PUBLIC UNDERTAKINGS

MISS SAROJ KHAPARDE
{Maharashtra) : Sir, I beg to
lay on the Table a Statement
(in English and Hindi) showing final
replies in respect of Chapter V of
Eighty-sixth, Ninety-eighth and Hun-
dredth Reports of Committee on Pub-
lic Undertakings (Seventh Lok
Sabha)

MESSAGE FROM LOK SABHA

The Citizenship (Amendment)
Bill, 1985

SECRETARY GENERAL : Sir,
1 have to report to the House the foll-
owing message received from the Lok
Sabha, signed by the Secretary-
General of the Lok Sabha :—

“In accordance with the provi-
sions of rule g6 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha I am directed to enclose
the Citizenship (Amendment) Bill,
1985, as passed by Lok Sabha at its
sitting heid on the 20th November,
1985.”

Sir, I lay a copy of the Bill on the
Table.

REFERENCE TO THE ALLEGED
EXPLOITATION OF INDIAN
CHILDREN ADOPTED BY
FOREIGNERS

off qa Al M gRA (I IRW)
gl werg, ¥ mus T W9y
1269 R.S.

[ 21 Nov. 1985 ]

along with National 16
Anthem in Educational
Institutions
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CATIONAL INSTITUTIONS

SHRI DHARAM CHANDER
PRASHANT (Jammu and Kahmir):
Mr. Chairman, Sir, I rise to draw the



